RS A

A

i | R .
\ Do
. N ¢ ! )
- \“,.I‘I

/ CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW ‘
INDEX SHEET
CAUSE TITLE .08 Y& OFLLET e
NAME OF THEPARTIES BM-Bhatlo.. S pphcant
, : Versus g C ,
. ; ! . '
.............. CW@M%/M?,Respondent
Part A. |
iﬁ St.No. ’1 ~ Description of documents ]‘[ Page ";
) et @sdn s Lhett- ln | te. (_‘1
. ;’2 . FLM\a,p qumme 22-3- 96 ‘I‘g /S e );.
|
b z‘3 gpz/ziéém co;éq LI pelies \/f) /# Ao 3% Z*
_______ }// 'F' \' AV NEXYULL | ‘ , l/f? 3) *° 62L
3 L reuntes Rehly ‘*Mz Foé 43}
6 "’. i ‘|, |
“|7 i'l : ‘l | (%!
‘,!% 1! \'! !
S i )
o ] |
TER | )
2 | B
3 T i
W T
| —_ |
| s b
A (T | ‘Q
!'{‘17 I'I ”,i‘ 'a!!
Vgl% ' 5
CERTIFICATE

Date

Counter Signed....... >

Certified that no fur ther action 1s required totaken and that the case is fit
for consigiment to the recoord roomn (decided] N

a.llelier f

Sigm@? of the

¢ ' | ‘ N " 1) ¢ 2
W Dealing Assistani
0 - .
\\\ -

~tion Ofﬁcel /In charge




—— D) -

’

ORDER ( ORAL )

By Hon'ble Mr. Justice B.C. Saksena , V.C.

i
1

‘When the case was calledout
none, respondnet on behalf of the applicant . Wwe
have heard Shri S. Verma , learned Counsel for

respondne ts ,

24 - | The applicaht through this C,A,
challenges an érder daﬁed_27.1.1989 contained as.
‘Annexure -9 of the O.A. . The Applicant termed the
order @£ as an 6rder of reversion and has sought
quashing, A perusal of order contained as Annexure-9
shows that the applicaht was order to be ébsorved in
scale Rs, 2000-3200 (R.P.S.) and posﬁed és Signal -
Inspector, Lucknow in Transprbtation fraining School,

. Lucknow, The épplicant waé plaged under suspension
while he was working in scale Rs, 2000-3200 (RPS) .
Hé remained under suspension with efféct\from'29Q8.86
tin 30,11,88, His susPenéion was revoked and

x subsiquently the appliéant Qas also exonerated from

il the charges levelled against him. Consequently ,

the period of suspension was treated as on duty by

an order passed by competeﬁt authority as indicated

in C.A, , it has‘further.been pleaded that the impungeé

notice dated 27.1.1989 wés never-made éffeétive and

the applicant has retired from service after attaining

age of Superannuation and he continued to work in

scale Rs, 2375 - 3500 RPS,

3. : ' In view of the above, since the

‘ i
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- 3 -
impugned notice has not'been given'effect and the

applicant has not been placed in lower Bcale which

can be termed the reversion of the applicant.

4 The O.A. is therefore fail and
is dismiSSéd. Doytbore Lo L, W, M omd
No order as to costs.
e frc
MEMBER (a) | VICE~CHAIRMAN

Dated : 22 March, 1996

Lucknow,
. Aok.o
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CENTRAL ADNINISTRATIVE TRIBUNAL
2 LUCKNOU BENCH .
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Name of PartiESv, ggk?'\" \ §35y\\5(; . App’lcant

v — Uarsua
Union Of India & OtHers teoeetevonas . ' Respondents

.
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CERTIFICATE

Certified that no further aetion is required to be taken and the
case 1s fit for con31gment to the record room ( decided )
(Signature of deeling Asst..)
COUNTER SIGNED sw= | E%gfg’)L’/x—
Datedse : { SECTIONanFE§E%%/a9§RT OFFICER)

V.K. MISHRA S \
Y
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O.A.N0.48/89 (L) .. . \

D

2243.24.

[y

D.R.

Both the parties are hot preseat.

C.A, has not been filed till today
by the respondents.®x Respondents are
directed t o file it on the date fixed,

List on 20.5.94 before mi%\\///ﬁ

Dy. Registrar;

Both the parties are not present. C.24,
has not been filed till tocay. Respon-
dents. are diredted to file it on the

‘date fixed. List on 22,8.94 beforg me.

_ Dy. Registrar,
22 (8|94
EY3

B H1e barndie, ane aborns.

Uit oo 6/ 10194 -&ré‘.&“,‘ﬁ
- A «é-efew e, |

e ——







_ IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOY

SROER  SHEET

&
- R )
'REGIST-iaTION No, _48/89() 195,
ABPELLANT R,N.Bha
ABFTTEANT tt
. VERSUS
DEFENJANT Unien of India and Others
F\ESPONDU\IT ,

B

Serial
numober

uifbrdert
iddate
o’

" Brief Drder, Mentlonlng Reference
E 1f neccssary

i -

Hom,compliea
with anddate
of compliance

30,8.89,

Hon'ble mﬁstice Ke.Nath, v,C,., |

Repeated Opportunities have been given to
the opposite parties to file a reply as to why

the petition may not be admitted.

No_reply

thereafter, List for final hearingAOn 70,10, 89
In case no counter is filed the case may be dig

exparte on the date fixed. Issue notice.

L3

sd/-
V.Ce.

Hon' Mr. D.K. Agrawal, J.M.

- None is present for the applicant.

Shri Arjun Bhargava ‘counsel for the respondent
is present. The case is listed for ex-parte
. hearing. However, there is no Bench qittmg.
. Therefore, adJournLto 10-1- 90_for heag_Jg _
The respondents may mcve an application for
\modlficatlon of order and file counter reply,
\1f they so like.
: W1thin four weeks the applicantxnaf file .

eJoinder withln two weeks thereafter.

In case the counter is fileo,

| has been filed thus for, The petition is admitted -
- counter may be file® within fqur weeks to which
the applicant may file rejoinder within two weeks

posedyof .., : ‘
. “ | |
Mo - "h|4AJ
- gmxmwu44‘7ﬁ¥f
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y { ek for Lice JuifondudAc Ne e 8. Keves
SR

Sl beor Jited clogpte Vast of ports wﬁ

M o e befooe Hom' b2
Bonel A{or ooler on 25/3] 95
Un(ﬁézv @%@ .// ‘2 ‘i,r/’ . /QW@Q@;[&% ‘4& A/{OA,
PG~

AL

Rl o L |
7 ﬁ%/g*& '(’30"4%& Coumsl 4o //’AT@A,Q v{f{.a? None.
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v, 0.3.No. 48¢89(L) A
\ I Voo
22.5.95. Vo
B 4
Hon'ble Mr. V.K. Seth, A.M. R
Hontble Mr. D.G< Verma,J.M.
Sri som Kartik, B.H. for sri L.P. shukla, |

learned counsel] for applicant.
| gone for reSpondents.

Desplte ampha Opportunlty C.A. has not been
filed. Two weeks further tlme is granted by way of -
last onportunlty to the respondént for filing C. %.

o

In case C.A. is filed the .applicant w1ll have ome

Week thereafter to file R. A.~

In case no C A. is filed the case shall be

heard ex Ear»e on the next date .

0 :
1 3y AR
Gﬂinfokﬂvwvf Copy of these orders shall be sent by

: A.D.

™
_ *oamﬂ r . reglstered/pOst to the reSpondents during the course

‘5@%&“(’ v .. of this week.

\

List for hearing on 31-7-1995.

K. N« M. | ' . AL.M.

31/7/95.
.HON MR.JUSTICE B.C. SAKSENA, VICE- CHAIRMAN..
HON.MR.V.K. SETH, MEMBER (ADMN. )

\;& : On behalf of the respondents Sri B.K.
Q% Shukla, learned counsel, has put in appearance

S ————
4>\ @ and filed vakalatnama. He prays for and is
granted 4 weeks to file C.A. The applicant F
A - will have 2 weeks the;eafter to file R.A.  List
for final hearing on 14/9/95.
v B
MEMBER(A) VICE-CHAIRMAN. Tk
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IN THE @QENERAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH

2

Original Application No, 48/1989
this the day of 22, March, 1996,
HON'BLE MR. JUSTICE B.C. SAKBENA, v.C,

HOM'BLE MR, V.K. SETH, ALM.

R.N, Bhatt, Late D.O. Bhatt

Chief Signal Inspector, Divisional
Railway Manager, Office ' Northern
Railway, Lucknow, R/C Type-3, 6/A,
N.R, Colony, Alambagh, Lucknow.

G0 | . Applicant.

By Advocate : None.

versus,

Union of India through its Secretary, Deptt. of
Railways Board Rail Bhawan, New Delhi,

2, Chief Signal and Telecommunication Engineer,
Northern Railway, Baroda fouse, New-Delhi,

3. Senior personal Officer (P,0.)
Northern Railway, Baroda House , New Delhi.

_ 4, Senior Divisional_Signal & Telecommunication
;%’ 3 . Engineer, Northern Railway, New=Delhi,

5, D.R.M, , Northern Railway, Hazratganj, Lucknow

6, Senior Divisional Personal Officer, Northern Railway
Lucknow, o

7. Shri J.N, Sharma Enguiry Officer Head Quarter,
- Office Room No., 403 4th floor D.R.M. Office New Delhi

Respondents

By Advocate : Sri S, Verma -

D
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- Before the Uentral d4dministrative Tribunal Lucknow

Bendh TLudrngwe.

¢ pplication No. of 1989
( ) o Wk
ReWeBhatt eee  eee Bpplicant
| Versus
Union of Tndm ‘and others vee Opp-Pariies.
Index
31 “To. Deacrz.pﬁ on of papers Page Noe
1. épp]zmtirﬂn u/m 19 t %9
combpilect ple No.2 . lotoll.

2, dnnexure nosl True copy of the letter

e éfﬁ'%m&exure Nn0+2 T.rue_ copy of the charge 19 p20
| sheet.

4. dnnexure Noe3 True copy of the explanation 2! Lo &2

5. dnnexure no.4 True copy of the order dated 23 554_

1/13¢12:88
6. dnnexure no.5 True copy of the letter dated
20 11488 23s b3s
7. BEnnexure nos6 True copy of the letter dated
8, fnnexure nos7 True copy of the Iletter g g
1etter. ”
9.4pnexure noe8 True copy of the letter 40&;4[

dated 2.2.89
10 fnnexure no.9 True copy of the impugned ¥2_
letter dated 27+1.89

11+ pPover in original ohly . a3

1, uck ~ow dateds ,/ Lﬁy@_

| ( Waresh B4 ig Bajpai )
February &/,1989 - ) 4dvocate

Counsel for the Pet iticner
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 4polication Under Section 19 of the Iribumels &ct,

pES
Date of filing cedet o :(J;
or -
Dnte of Receipt by  eess Ceees
‘ﬁgst |
Regi stration e e
S Signature Registrar

In the Central #dministrative Tribunal Principal B
Bench at Wew Dethi Circuit Bench at Tucknow.
R.N.Bhatt . «v. dpplicant

_—

Versus

Unicn of India and others -+ Respondents

Retasls of dpplicant |
1. Neme of the spplicant  R.M.Bhatt

2+ Fatherfs name : ﬁ@ﬁe.ﬂuﬁ.matt

3. Designation & office inl Ghief Signal Inspector

which employed & office  Ijvisional Rmilvay
address .. Mens gers office Northern

Rajilvays, Luckiowe

4. 4ddress for service ReM.Ble tt r/¢ T¥pe.3 ,

of 811 notites _ 6/4, Worthern Railvay

Colony, &lambagh,lko.

particnlars. of.fesuondentss
1;'Nmmev@ddress and degighation
of the respongents. 1: Union of India through its

Secretary Deptt of Railways

Board Rail Bn2ven,Wew Delhie.
‘- ' 2. Chief Signalﬁnd T elecomn e
: | ’//jj% " “nication Engineer Northern
“5 . Failway, Baroda House;hew‘
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- 8% Office 4ddress

A

2‘. .
3. Senior Personal Officer (P.Ce
Morthern Réilway, Baroda house

New .Delhi.

4. Senior Divisicnhal B Sighal &
: Telécwmmun;cmti@n‘Engiﬁeer

Northern Reilway g Few Telht

5. D.R.¥. Northern Railvay

Hazartganiy LucknoW.

6. Senior Divisiocnal Personal

Officer, Northern Railuvay

Luckhow.

7¢ STi J N.Shmrmz%_?ﬁ‘.nqdiry office

Hegé qumrtefs off$ce Room No.4¢3

4th Fiooor DRM aff‘ﬁ, cer.;N eV.. De1hi

Same as given above.

3. dddréss for service . Ldoo

of 811 noticese.

Dated .Ofllgg
Luztsdiction of the Tribunel.

o The applicant further declares that subjec
matter of the order against which he wantis rédressal is

within the jurisdiction of this Tribunsal.

Limitation _ ' ' o
Theaapplicmnﬁ'furﬁher declares that the
application is within the limitation prescribed w/s 21

of the administrative Tribunsl dct,.1985.

6. Facts of the case; Given in @ccompshying
applicmtﬁun.

7. Relief | dgainst reversion

8. Interim orders stay of reversiocn order dated

27th January,1989.
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7. Detatls of Remedies

Bxovasteds -
(1) Representation. The applicant further states

fhmt except the present
sppliéation , no appliceiion
¢r representdiion bs pending
before any court of 16W or an}
other authoriiy or any bench
of the Tribunal.

P4RTICUTARS (F B4NK DﬁﬂFT/pmstml mrd;r in respect of

the application fee.

1. Name of the bank oh which

dravhe

2. Demand Drafit No.
Or | . - v
l. Number of Indian Pgstal [. B2 RQ8Y(®
g

order (1) .

2. Name of the issuing MighCeuwnd Lio Bemdd,
post office.

3. Date of issue of

postsl order. 3.2, 87

4. Post oifice at which payable. HigRlus) Lo Boreh Bxfop.

12. Detsiis of index -Given on cohvering page of the
applicatione

13. List of encipsures ~Given in index.

In verificatjon

.-- Iy RNeBhatt s/o late DeDePnatl aged about 54

years working as Chief Signsl Inspector resident of
Type-3 6/4 Northern Raiiway Colohy, &lambagh, Lucknow
do hereby verify that the contents from 1 to 13

are true Lo my perschal knowiedge and belief and that
T ha ' sged @ ateriai faclse.
T have not suppressed any m V.-

P18 ces- LUknOoWs , Sighature of the applicant

Date Eebrusryod ,198¢
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Before the Central #dministrative Tribunal

Lucknow Bench Luckhow

éppiication No»  of 1989,

ol sk e ol

R.N.Phatt aged about 54 yesrs sen of Sri DD, Bhat

resident of Type.3.6/4 Northern Railway, “Colony

§12mbegh, Ludinov
épplicant

Versus
3. Unicn of Indis, through its Secretayy,
Department of Railway, Railway Board, Rail
Bhaven, Vew Bgikp Delhi. ‘ k
2R G‘hi ef Signasl and Telecommunication Engineex#
Nbrthern.é&ilways Baroda House, New Delhi.
3. Senior Perscnal officer ( P-C., Northern

leluay, erodq House, New Ibihﬁ.

4. Senjor Divlswmnml Signal ﬁndflﬁiecommuncﬁt1oh

peRM @ﬁ-a,mﬂg;wlc:w

Engineer, Northern RaiﬂwaY,AWeMkEQM& be S

50 DeReMo Northern R&ilmmy, Hmzr&%ganj,
Lucknow, '
6. genior Divisional Perscnal officer,

Vorthern, Reilway, TucknioW.
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2.

7' Sri 1.N.shorms Enquiry officer, Head Quarters
offf ce Room No.403 4th Fleor DeR.M. officer,

Vew Delhnd o

eor Ppp-Parties.

Application Under Section 19 disclosing the

facts of the cage ag remuired in 81,M0.6_of the

 dnplieation

The appiicant named above most respectfull

submits ag under:.

1. That the applicant is at present discharg.
-ing & his duties oh the post of Chief Signal

Inspector in pay scmle_Qf_@:2375;3500“§ince

17101985 g | i
L
2. That the a pplicant was suspended on 22e%.

1986 vide letter VoeMisc./86-0/1C3 by opposite
paTty no.2 and an enquiry was contemplated. The
said letter is being annexed herewiith as

Qﬁneggre nge.l to this application.

. 3 That & cmrge sheet was issued by opposit

party noe4 thereafter on 15.6.1987 which was
served upon the petitioner on 16.10,1987
The Pnotostate copy of charge sheet 4s annexed

herewith as gnnexure no.2.

4 That  the applicant submitted his
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incomplete explaination on 2.10.1988 uwhich has
not been considered at &1l. bY opposite pmrtj
nc;éuvThe copy of thesaid explmn@tiwm is being
filed herewiﬁh as dnnexure np.3 o this

gpplication.

5. That $ri J.N.Sharma « Bnquiry officei
Nequxdhi of D. ReM o ofiice, Vew Delhi has
been appointed as ¥nquiry @fficer against
the applicant vide order deted 1/13.12.1988
by opposite party no.4 copy is being annexed

herewith as 2ppexure Nosds

6o That the applicant's suspension was

e e

~revoked on go,l;,;?%@_yide letter No, Misc./86

— ———

/D/1LS  Jihe copy of said letter s being
£iled herewith as gnnexure no.5 to this

application.

7 That Sri J.N.Sharme opposite party no.7
the s&id'enquify uffiéer hag fixed date
4.4.1989 under D.@;Ruze for first sittﬁng

copy is belng annexed herewith as &fpnexure noe

to this application.

8, That the applicant was transferred

on 6.12.1988 in the same Grade f.e. fs.237503500
vide letter No.240-E/11-I/Sig. /88 &y opposite
party no«6 .lhe copy of said 1etter is being

annexed uerewyth as fnnexure nu.? to bﬂis

appiicatione.
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4e
9o lhat the applicant wis again transferred
on 2.2.1989 vide letter No.Sig/E.Inspection
by opposite party no«sd .lhe copy of said Jetter
is being amnexed herewith as dmnexure ng.8 to this

application.,

1okl Thét 81] of & sudden inglated with

prejudice revergion Jetter were issued vide

letber No.754-E/9%/84 Eiib. IT dated 27th Jan.

1989 by opposite parties nos. 2 and 3 which were
incompetent authorjties placing the applicant

in lovwer grade f.e. in scale of Rs.2000-3200. The
copy of said letter impugned is béing

annexed herewith as dnnexprenc.y to this

application.
11; That the spplicant is drawing his saj@ry

in the pay ‘scale of k.2375.3500 and in case the
annexure nc.Y impugned is implemented the
applicant shajlbe put in the pay scale of
méaooo;sxaﬁxxy&a 3206? causing an irrep&rablé;‘
Jossagainst the constitutional rights which cannoh
be compensated in verms of money and prestige
and the same wmllv%mmunts to despersge of the

appxkxkix applicant for no fault his part waich

is being implemented' with retrospective effect.
. . |
124 That feeling aggrieved and having no

faith in the applicant has been left km with
slternate, speedy and -efficacious remedy jeft the
no optioh except to come in shelter authorities

concerned due to their being prejudicial and
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and enemical, this Honfble Tribunsl on the

following smongst other groundsi.

do Because the chargegheet issued is vague

apnd ¥s still under process of enquiry.

Be Because the reversion order impugned
contained in dnnexure no.9 1is not a spesking

crder and does not enspire confidence and 1s

again mischievous in nsture.

Co Because Xh® in dpnexure no.? impugned
ke on the applicant has been pliced in pay

scale of & lower grade without any rayme or

reason which smounts to punishment and
desparage.
De . Becasuse the revsion order is Wholly

§11ee8l , arvitrary, and unvarranted without

| jurisdiction which is being $mplemented

with retrospective effect.

B Because the so called reversion order

has been issued during the process of enquiry

any opportunity to the appiicant paril as

enshrined in Ded.fules,

F; Because ng any ghow cause nﬁtice et
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was issued pripr to issuance of revergisn letter

impugned @s contained in dnnexure no.Ex%i. Ye

Reli.efs

~ The spplicant nemed abowve most respectfull

-¥ prays for following reiiefss.
le , That reversioen order as contagined ir

dnnexure no.9 dated 27th anu%ry21989

AUIIS . . T

s

may be quashed.

Ze - That ine costs of the applicasion
be avarded to the applicant Bxexasp a gtinst the

opposite partiecs.

loterim Rellef

For the facts and reasons stuted above the
applicant most respectfully prays for grant of

folloWing %kmiExim inlerim relief:.

1o Lhst during the pendency of the
application ﬁh% cperation and implementation of
order no.754%/96/84/E1 1b/iT dated 27th January,
1989 as contained in 4nnexure nu.9 may be

stayed. /\\~12@/ U

rucknow deteds ( Naregh B&jpai )
’ advoceate

Feb._?[ 1089 COUES@.L for the #ppiicant
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NORTHERN RAILWAY

Lo~ . P : Hd. Qrﬂ. ) Office
Netice : - 'Bareda Heuse, New Delhi.

Shri RN, Bhatt is abserbed in scale Rs, 2000-3200

“//(RPS) and pested as SI/Lko in Transpertation training

achool/Lko in the same capacify frem the date he is

e | |
‘reinstated,
- This has the appreval ef s CSTE.Nets -
\*Qxa,ﬁAdvige the date of changes,
X ) ~ for Sr. Persenal Officer(PC)

.

~

Ne.754E/96/84/E11b IT Dt. 27th Jan, 1989

Cepy te : (1) DRM/N,Rly.Lke,
(2) Privcipal, Transpertatien Training Scheel/Lke,
(3) Dy, CSTE/HQ/BH/NDLS in reference te his nete
Ne. 570-Sig/30/SI/Transfer Pt.VIII Dt.26,12,88,

M. P Hhawoms

'j;\% Oéuw ’477(?/}\/\:,( -
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Befere the Uentral &dministrative Tribunai

Lucknow Bench Lucknow.

dpplication No. ~ of 1889
= i ~ R.F.Bhatt ‘oo Petiticner
o - - Versus _
Union of Indis and others Opp-Farties.

an

. dnnexy urc no,;

3

. - ‘ """ Regd. Post 4/D
| Standard Form No.I
&tanaard form of o der of suSpension (Rule_3) (1)
Qf ghe ReS ;Dx%.& ). Ru¢es ngg. ’

e o,

P

No. Misc. /86 O/LCS dated 22.10.86

(Name of Railvay fdmlristr ation).
Divi. Railway MEnager's office.
N.Ri¥e+ Tucknow, ’

Ordexr Place of ISSUCe....
Whereas a Whereas & csse against
diseiplinary Shri ReNeBhatteeos ...
proceedings | in respect of criminal offence
against Sri is under investigstion/ S.I./Tech.
ReMeEnatt. - M.R1y. Lucknov. '

Name and designation of tﬁe Railvay

Servant) is contemplated/pending.

Now, thérefore, the hndersigned in'exercises of ﬁhe
powers conferred by rulesd/provision to rule 5(I}

of the RS ( D& #) rules, 1968 hereby ﬁlaces tﬁe(
sa3d Shri ReN.Bhett under suspension with effect
from 59.6.1986. |

Tt is further ordered ihat during the period of this'

order shaii remsin in force, the =id ghri R.N.Bhatt




S

I

2e
shall not leave the headquarter without obtaining
the previous permiss;un of the competent auﬁhwrity.
Sd.I11egible |

. 23.10.1986
Signature - ( R.K.Singhal J
fame Sr.Divie Sige & feleccm.ﬁﬁngiﬁe@r
mgm's“ofrﬁce NeR1Y¥e Ludknow Désignation Supemding
futhority. |

Copy tos- ; .

Shrd R}N;Ehﬂtt SeI.(Tech) WeR1y. Inckhow
ﬁ.Na.IIILG/ﬁgMun@vvm¥b&gh: B;ilwmy Colony,

Alambagh, Luddow,

Copy¥ toi--"E" Brandu for infornation and necessary

‘actioh.

Copy ®o ¥~ Supdt. /Pay Bili IRM office/Lko

for infmfmmfiwmuamd,necessmeQ.ctﬁmn,@uring’the
pericd of sugpension dhe ahove named empleyees may be
allovwed to draw substance allpwsnce at raste of hailf
average pay and deasrness allowence as admissibie.

\

True copy
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Before the Central 4dminisirative Tribunal T.uckrow

R.M.Bhatt

- Benchi Lucknow.

dpplication No.

of 1989

coe dpplicant

Versus

Union of Tndia and others

Photostate copy of the document 1s enclosed herewith

.. o Opp-Partees

dnnegture no.g.

6o %o
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ﬁmmexure; 1

giatement of article of charge framed against

R

1 Tecnnical)
dpri ReYeBhatl, Sigpal Tnspector ( Tecnni

office of R eMa WeR1Ys Lucknowe

A\
Py
*

o poTSE

Inat Shri ReN.Bhati while posted and
functi r;mmp ag skmg sigmal Tnspector (Techni cal?
jn the nffice bﬁf..' "Ghew DeReMe N.Rly.' Lucﬁkmw ,
e | ‘Guring the pertod 1985-86 F381ed to mainsain

- absolute imegrity and commitied misconduct

{n as much as he tried o obtain employment

for one Sri Bhagwan Das in the Railvays
on the bisis of a forged endorsement made to the
DeRelMeNeEeRLYo I,udlm.aw under the Afdx‘%ed
l/\____ﬁ%ﬂ' 7—'; ﬂgnmt_ure o-f\"the Mfmis-‘ter of state for

Ak Reilways, and thereby he contravened
J | Rule 3 of Railwgy Services (ngduct } Rules
1266 . | "
- 8d .'B.K.Singhéul

be o 15.10487

Sr.Divl'.. Sige & Telecom: Engineer

N.R1y Lucknou.
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dnnexure.II

Statement of impubation of misconduct in suppsrt of
article of charge ffﬁmed againgt Shri R.N.Bhatt
Signal Inspecbor (?ehhmﬁc@l} Offiée of DeR.M.s WoR1y.
LUCknov ¢ . { '

shri R.N.Bnatt was posted and functionimg as signal
IﬁSpeCtOr (Technical ) in the office of the D.ReM.
NeR1y. Lucknow duriﬁg the periocd 1985i86

Shri ReW,Bhait #pprwached Shri dnirudn Mittal,
ﬁ}R.Mf NER Lucknow add handed over to him one

letter dated :3"._1.86 of SheH.C.S.Rauat, He.P.
ﬂddressed to Shri Madhav Rao Scindhia and bearing a
f@rged‘and foke endorsement under the forged |
signature‘of Shri M&dhmv Rag Schndhias Minister ofin
state for Rat1ways New'DeI@i addressed to the DRM

NER tucknow for providing jbb a class IIT/IV post

~to shri Bhnagwan Das s/o Sri Charan 3ingh r/a'village

Parﬁapﬁr P.0. Mohammadabad Bistt. fgra. Bn applicatic
in name of Bhagwan Dig written by Shri R.B.Bhaut
himself accsmp@nied the Jetter in éuesﬁién. The
matter of providig Job to Sﬁid Bhae gwan Das was slsgo
pursued with Sh. & mittal by Sh. R.N.Ehmit rR¥covery
of ceﬁtain documents cwncerniﬁg suid Sri Bhggﬁan Das
was also male from the bbuse of Sh.R.NeBhatt during
sé&rch'of his bhsms house on 16.7 .86 .He therehy
misconduct and contravened rule 3 of Railway

Services (Conduct) Rules 1966.
g . SdeReK.Singhal
1566687
sreDivl. Signal & Telecom: Engineer
NeR1Y Lucknow,
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List of documents by wiich the article of charge is
framed agsinst Shri R.F.Bhatt Signal Inspector
(Tecanical) DRM office W.R1Y Tuck» ou.
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dnnexuresIV

13 st of vﬁtnesses by whom the article of charges are
proposed to be sustained asginst shri R.M.Bhatt Signal
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Before the Central ddministrative Tribunal Luckhow
Bench Tucknow.

dpplication No. of 1989
R‘Oﬁ-i ’ /Bhﬁ LAY - PR ) ﬁpp li cant
. Versus

Uniop of India and cthers Respondents.

AnNexure.toeda
h ' o L Prom
No.RNB/SI/{ 1) Tko/88 RelleBhat i
.. S Chief Signal Inspector (Tech.
Dated 2.10.1988 (Under .Suspencion)e -

- Under Sr.DOEﬁt‘I'OE.’ D.ROM'.
office, NeRiye Hazratgani.

r/o 111 6/4.Munawsr Bagh
N.R1Y. Colony, &lambagh

Lucknoys

The Senior Divisional Signal and Telecom

Engineer. WeR1Ye D.fi-My office, Hazratganh,m

LucknoW .

Respected Sir, _
 BublIncomplete explanation and objection cum
defence under'D.ﬂ;Rule;Q and arficle no.311
of constitution of TIndia. "
Refs. (1) Your letter Wo.Misc./86 10/LUS dt.8/15.6

(2)My seversl ietters of thefdiffefence dateg

6fﬂd1fferent months available bn the file.
With due respecti I beg to inform your honour as
ﬁnder:_
1s lhat T have been working in Northermn Rajluay
since 3 +12.56 and at present as Chief Sighal
Tnspector (Teca) under Sre D.S.TeEe DeR.M. Office
H&zrmgganj,.Luckﬁmw and perférﬁﬁng duttes

entrusted to me honestly and strictly 4n accordan
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with the rules in force.
2. That one Shri Rmm‘ﬁajeev Sharma vworker of Youth

Congress (I) of Uttar ?B@desb, 101, dchal Rosdk

ﬁligar@l252501l resident of vill®ge and post office

élhsdpur, Gistrict 4ligarh came to me at Luckiow

with Sri Bhsgwan Dis s/o Sri Charan Singh resident.of
vizmﬂée Pratapur ﬁust office Mohammédmb@d, Distt,
dgra and asked me ‘Lo copy out & 1eﬁtér addres sed

to honourable Minister of Rajlways Stave Rail
Baawan, Bhar@t Sarkar, New Lelhi on benalf of shri

Bhagwan Das s/o Sri Charsn Singh which Idid and shri
Bhagwan Dzs signed,

3+ That as per programme Shri Rém Rajeev Sharma saw

DeReMo N}E.Rly Tucknow ané,hmnded over the applicatic

‘and recammendation of Shri Herish Chandra Singh Ravai

MeP. alonguith cther certfficates etc. I hdd no
knowiedge of what Shri Ram Rejeev Sharma did in D.R.Y
N.E.R1Y office TLucknow and to whom he handed over

the application etc. as I was not present with him
and sttending dubty in DeR.M. N.R1y office LudkinoWw,

on return waen he saw me in DeR,M. office Ne.R1y, Luck-

-now he told me these facis.

4. That thereafter some priod Shri Rem Réjeev
Sharma left at my residence a Tetter addressed to

shri Harish Chaeddra gommg Singh Ravwat, M.P. Writlen

“ by him on his paid and an other letter written by

ghri Harish Chandre Rawad, M.P. #ddressed

to the Hon'ble Minister of Railways state on his

paid along with several other certi ficates papers and

ete. without &x my knowledge.

5.  That on 26th June, 1986 my further expired
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and T left toxakamdk attend death ceremoney etc. at my

home in Hathras, on leave.

6. That on 16.8.86 when T Was on lesve at Hathras
the CeBeT. s Btaff took sesrch of my house in my
absence in ﬂ"éase_mm-RG;14/86 Iko under sectioﬁs
120B/420/465/471 T.P.Ce on & search warrant issued
by the special corrhptium‘JUdge, Lucknow and n@tﬁing
was found s pporting any ccnspiracy, forgery as well
as any convinecwne for the service of 8xx shri

Bhagwsn Das except those pepers which ‘wer€ feft by
Shrd Ram Rajvee Sharms were 1ying unconcerned to me

and their dﬁsPGSml was with Shri Rem Rsjeev Sharma

for whom the papers were 1ying at my r esidence.
T That onh my Teturn, on 28.8.86 from jeave, I was

required to see the CeB.I. Inspecior who arrested
me in the said case of R.C..14/86.Tko an 29.8.86

and T was releved on bsil on 149.86.

8o That thereafter I.fnformed your honour who
issued a letter of even ne.dt. 23.10.86 placing
me under suspension wee.f. 29,8.86 on the msis of
that T remained under police custody for more than

fourty eight hours hence my suspension wag under
Ded oRule 5/2 of 1968.

9. That the C.B.T. @also conducted the search of

Shri Bhegwan s s/o 8ri Charan Singh in his village

-
. “

Pratapur in Distt. dgre and found noihing a gainst
me at 211 which ig proved from the seszell memo of

the house of Shri Bhiagwan g donted 4.2.86.
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0. That thereafter G.B.I. during the investigatio-

found nething wrong with me ending the case under

section 169/170 CR.P.C. and made approaches to your

nepour for their own sake for disciplinary action

aominst me. dccordingly, charge sheet (8.F.-5)

 Wo-Miec./86-0/108 dt. B/15- 66T WA served upon

me.

11, That thereafter I requested for the copies of

relied upon documents and statements recorded

by CeBeI. under section 161 Crp.C, and the factsand

grounds under which the G Be I. fﬁled the case and
did not send it to eourt for proper trial, so that |
T Bhal]l be able Lo give proper defence of the darg

sheet. T made several efforts @nd~ail my efforts

supply me the copies.
12. That vher the CBI has @ﬁ@ed nis case and m

been reveked under Dé Rule 5/5 of 1968 but it §s |

sugpension was bmed on that, the same shouid have
sti1l continuing w*bhmut any faultof mine.

It 4s further pbpinted out that my susgpenssi or

can not be one the basis other than remaining in
police custody for more than fourty eight hours

otherwise the suspension should have been
quashed after theexpiry of six months or charg

sheet should hove been gerved within six months

as per the decision of the supreme Court,

13¢  That now ]ﬂh

ive b@t’;‘j] WV@J

.]./jsd,/ 0 /"3 d ﬁ‘//

i

sheet- (
)ﬂo
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5 ’
irying to obtain emplpyment for one Sirs Bha guan
Das on thebasig of ‘forged endorsemen% madeto the
DeR.Mo No8,R1y. Juckaow under the forged signature
af tue Hon'bke Minister for Railways state, thus the
violation of parac3 of the Ram?vmy servant

conduct ruiej1966 which is tots11y $11lega mnd‘

unwarragnted on the followire gounds:.

Srounds
#§,  Because Shri Bhagwan Das s/o Sri Charan Singh

is nejther resident of my village ﬂf district ﬁor
related t@ me nor of my sest etce. and there is alse
no molive as towhy I Has tfying'f@r his appointment
in N.B.R1y. This 48 a condocted story for my

falee implication emd ng motive benind is apparent
from the charge sheet and the wvawlmbﬁe retied”
on the documents . hcnce the charge is illeg 1,
unrems&nmble and 1iable to be cancelled under the
D.¥.Rule 1068, | o

B. Because had &% T tried for any peint in this
connection, I would héve tried in Northemn Railvay
where I am verking and not in North Bastern Raijway
wnere T had no source and influence etc.

Hence the pilea is false and cohcocted for my

fmpiication.

Co Becouse Shri dnrudhs Mittal, IRM N.E.R1y,
Tucknow neither knows me @lso not agqusinted with me

nor T Was to him likeuwise me like that ofnor also

he mentioned on the application of 3.1.86 or any
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6
paperhanded over to him me 1ike that of Shri Ram

Rejegv Sharma wikbx that T handed over to hime ID

~absence of these facts the pled is a tolay false,

cohceocted mrextkabrexix and based for my false
1mp11cﬁtﬁwanence the charges are 1iable to be
cancelicd under the Ded.Rules beyond all reaschable

dgoubtse

D. Because thes case bejng persusded by Shri Ram
Rajeev Sharma as Jelters from DeReMe N.E.Rlyvoffice
wére given.tm him and he wrote letters to DeR.uM.
NeBoR1y and persoanaliy saw DeReM o mnder.D;PlQ.v
N,E.Rlym Luckmaw mn@ hand ed éver letter of %hri‘
Harish ghandra 3ingh Rawsi, M.P. Ot. 1843.87 to Sr.

-

DePeOs MeERLY on 1743487 and the SreDeP.Os

'N‘.E.Rly oN 17e3¢87 and the SreDeleds NeleRLY

endorsed as foliowst. "his letter was handed gver
to me personally by Shri Fem R jeev Shama (S1ip

attathed) on date at 12.85 hours S3e8TeDePe0s 17/3 0

£ . . -~

Inthis ®m endorsement , nothing is written

sbout me wnlch proves that in fact T was not

persuading the case and it is, ghri Ram Rsjeev

Sharma ¥ slone was persuading the cesesnd handed

over papers to DRM N.ER1y Lucknow and I have been

blsimed falicely wh some ulberiormtive bepird it

R.E« Because wiiling application never means

-----

perﬁ@d T wrote thousands of applicaticns and not

‘only myseif by &11 and non is blaimed Iikewise,

Hence this prosumption is tolally $17egal and un;.
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7.
warrgnted by him in his hand writing and fmund in
my house menrch in my absence of XX 164786

resembles with the endorsement masde on

~the letter of Shri Harish Chsndrs Singh Rawat,

M.pe of Gt. 3.1.86 on behalf of the Honoursbie
Mirister ¢f Railways state beyond reasonable
doubts. Thege writings of Rajlways sbxge State
beyond Pes sonable doubtse These writings may kindly
be verified by any independént expert for the fair

justice. Under such circumstences it is proved
beyend doubt x that there was nothing wrong with
me and & false and concocted story is ®X¥ made

out. for my implication cnly. Hence, the charge is

" 1isble 1o be emncelled;

Fe Becausge the dharge is not defiinte and clear

as required under Dé rule.9 of 1968 end article '

311 of the ecnstitution of Tndia. Hence, the charge

is 1iable to be cancelled under these rules and

decisions given by the foliowing honourable
courtdso

1. 4TR 1956 . Calcutts 662(665)
24 £.7.R. 1956 Madras = 220(224)

3. 4TR. - 1964 desam  18(24)

44 T LR 1954(6) - . hsem 107

5¢ Cried 19547 © 31({DB}) '

6o IR 196& , rripurs  20(28)

Ge Becar e the charge is not clear on the
following groundss -

1. The pericd 1985 and 86 that is for two
complete yeals and no definite /pel"iﬂd $s mentioned

2 %o definite time, date and place is
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Se
mentioned when the aljered paper is paid to have

been given to DRM NWJE«R1y Luckhow.

3.The metins and vways how persuaded for the engagement

of Shr4 Phagwan Das have rnot been detailed.
4. How the endorsement madets DRM NoEJRLIYy Ludihow

is forgeds .

5. How the conduct rule- 3 of 1966 is violated.

Hpled

Under the above noted circumstances the charge
is not sufficiemtiy explained to give an fdeg of
a properdefence. Hence the. charge is 14able 1o be
cancelied under Di rule-9 of 1968 andarticle 31l
of the constituticn of Indis and decisions made by

Ge | Because from Lhe papers reﬁuvered from my
house, search are neither addressed to me por under
my hend writing nor shy sign‘tm'use them noT

any attempl for esction etc. thegedocuments
wereleft by Shri Ram Rejeev Sharme and were 1ying
at my house as weste pupers; Under such

¢ reumstances cgn not be cenpected with the

T Because, the house search of Shri Dhagwan

Dag wes made on 449486 Where #s search of my house
was made on 1647.86 mnd the FeI.R. vas lodged

on £6.2.86 and fiem thie pericd to the date of

the search of my house, there is Do record
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avaiiéble on the file on vaich basis my house
sesrch was axx teken pimce; This prays that the
search of my house was taken with & prejudicied
view during my sbsence. Hehce, entirefacts
against me are totally false, woncocted and

1iable te be canceijed.

Geo Becauss it & is not appsrent from any record
whet wss the main cause and main point which
warranted the CBI to take seardn of my house and
search of Shri Bhagwan Das after two monihs, though
Sr§ TFhsgwan Des Was in picture. HBnce the entire

facts are ‘totaily false #nd cencocted against me.

I. Because Qhri Ram ﬁajGQV'Shmrm& was the main man
who was persuading the case of Shri Bhagwan Das
which is apparent from the records of DRM WeE.R1Yy
rucknow his letter addressed to M.P. and MoP*s office
lett ers addressed to the HcmOgrable‘Ministerbﬁ
Raijways state and DRM N;E;Rly Tudknowe LU is too
str@nge to mderstand as to how the search of

shri Rem Rajeev Sharma Wwss not done. this thing

is more than sufffcient to prove that nothing

for my implicticn.

Je Becauyse I have not been given the copies of the

statements of ﬁitnésses reeorded}by the R?iivay
suthorities in fact finding enquiry snd by the
C.B.I. under section 161 Cr.P.C. and the copies of

w&her mate ials supporting the charge due towhich

T remained hadly prejudicied in having proper defence

of my case and the charge iIs liable to be
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10.
cancelled under Dd ruje 29 of 1968 snd ﬁrtﬁclelall of

the Constitution of Tndis snd the 3 decisions given

by’the following honourable courts:i.
1. #¢T.Re 1966 H.p. 13
9, H.TeRe 1961 SeCe 1623 para 14
3. 4IR 1957  SWCuRe %
44 4TR 1956 S« 232 862,
5. 41 1958 S.e 300
6. &IR 1958 P.Co 121
Kf . Becaﬁse I have been ajleged for the

violation of conduct rule.3 of 1866 Jirst,

under L his rule there isn o such provision

- secondly, the decision under conduct rule can be &xk

taken by the Genera] Manager or ReilwayBoard,
thirdly this paras has been sbolished by the
Honourable justice Shri M.é.Beg of the

High Court of &11shabad vide his judgment of dt.

17.2470 in the cmse Miscellaneous czse Writ Petiticn

no«210 of 196l Shri On Prakash Vse Northern Railvway

as there being no violation.

Lo Becﬁuse T ha e not been given the ressonable

fact1ity and opportunity provided under I8 rules and

articie 311 of the Constitution of Indis, details

of which wi1l be opened inthe complete explangticn

pending submission dueto the 1scunas mentioned
hereine
M Because 1%t 18 not understood sste how the

pear 1985 is involved in the charge when no
occurrence tock place in that entire yeaTr. Hence
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“the charge sheet (SF..5) Mo«Misce {86.0)/1C8

dte 8/15.6487 is Aéfective and liﬁgle tg be'
cancelled. | _ “

14. That this is xmmy incomplete Bigmexplanition
even then warrants the a:thority competent toend

the csse in my favourctherwise ressons for its

fejection shall be recorded as provided under

R1y. Bdfs letter No+E(I& AR} KB 26214 dt.20 2+ 56
and GeMe NoR1y NDIS letter Vo 52E(EIVLDAR) dt.14.3.5
s¢ that  proper cimrificmtimn and defenée‘ be
submitted. | ‘ |

15. That as regards the 1ist of witnesses and defen

hejper are ehall be gubmitted uﬁmmgwlth the

‘complete expjunation.

Prayer

It 18, therefore; most rospectfu?ly prayed that

X your hohour may be pleased to cancel the charge

- sheet (SFa5} Nm.MiSc./SGLO/IGS 0Le8/15.6 87

‘‘‘‘‘

on the facts and grounds given herein.

Tt is also, further pl@yed that for any doubt of
clarificetion I sha}i be aliowed to be hesrd in

person With my defence hejper Shri B-L.VermaﬁS-M-

41lamnager (Refd.) whose cunsent%is_mttmched

herewith ahd he Wiil be brought beforeyour hdnour ‘

personally by me on the date and time fixede.

s Yours faithfuily
5d «R . N «Bhatt

Dede ' bhl@f Signal Inspector (Tech)
' : -/: (Under suspension) -

Uﬂder Qr DOQ OI C}’JCD ROM Offi(’e

dated 2. 10o8€

WeR1Y Hazratganj, Lucknow r/e
ITI 6/4 Mimavar Bagh, N.R1Y colony
#lambagh, Lucknow.
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To

The Sr.bg TR,

DRM Sffiéé'N.Rly Hazratgani, Lucknow.
Sir, - | |

T do hereby give my full consent to defend
the case by Sri RJN.Bhatt CSI{Tech) under Cr.DSTE

/N eRe tko/pending beforeyour honour under NUS ¢/86-0/

1CS dated 8/15.6+87 .

I have not more than Two cases pending
with me under DedoRules and an Iiable to act as his

defence hélps.

Yours faithfully
( BeL.Verma )
Ret  Smei. @c
House No.F 3933 dvas Vikas GaX
: Rajajipurem &lambagh Ludmuv
Dated 241088, - / |
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Beferet he Central 4omini strative Tribunal Principal
Bench: at New Delhi

cireut Bench at Tuckinow.

4pplication No. of 1989

RN .Bhatt ces . &pplicant
' | ” Versus
Union of Tndia and cothers = ee. Qpplpmrtiés.

| gonezure po.4 "

Northern Reilvay
Confidential Divional office
No«Misc./86.0/16S  Tucknow dated 01/13.12
1988
grder

Wneress an iﬁduiry under Rules -8 to 10 of
the Rilway Servants Discipline and dppesl Em
Rules 1968 ,“is_beﬁmg'heidmgmﬁmst shri ReNe«Bhatt
Signal Inspector (Teche) /N eRLy/Lucknow and W eres s
ﬁhe wndersgigned cémSidefs that an inguiry officer
be sppointed Lo ihquﬁre inot the charges feamed

goainst shri R.N.Bhatt 4 Signal Inspector

(Tech, ) Lucknow.

£

Now therefcre, the undersigned in éxercise
of the pOWérs conferred by Rule 9§2) of the
Rai1vay Servants Discipline and ﬁgpéml Rules 1968
hereby &ﬁp@in%S éhri J JNeSharme B eQ./BQ /NDIS
to inquireinto the diarges framed mgainst Shri
R.HBhait Signél Inspector Lucknowe. |

§deRJE.Singhal 12,1288
Srelivl. Sige & Telecom <Engin

W.R1Y IuckinoWe
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Copy t0ta
1. 8hri R.N.Bhwtt SI/Tech IO .
o. (M (Vig) NDIS for snformation in Ref. to ¥ his
33 oaéf. ietﬁef No.l@iVig/Q@/S?/spE Gt 420 o4 «87
3. Shri J.N.sharms EQ/H ¢/Room No.403 4th Floor, .
IR Ofli(e ﬂnmexev leg. chelmsford Rosd, Rew Delhi
The case and reried upon documents Will beeaent
gnortly fram thms office Plesse teke EX early
action - to- finzlize the D& R, inqugyy and submit

his report in triplieste to this office, cunfwdentid“

Trve copy
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Before the Gentral ddministrative Tribunmal Principal

Branda at New Deihd

CGircut Bench at pudknow.

Ro]\-{ . Bh%tt ‘ “o ¥ pp j_i [+ nt
Versus
Union of India and others Opp-Pariies.

ippexure posfe

MeR, - Genle 183
‘ Standard form Wo.4
standard form of Order for revocaticn of suspension

order (Rule 5(5¥(s) of RS ( D& &) Rules, 1968,

No.Misc./86/C/1CS

Wime of RIy &dminisbration ¢ Divi. R1Y Mansger's
offt e Northern Railuay

Pimce of issue Tuckrow Dated 30.1131988.

Wneress EX® an order placing Shri R.V.Bhatt ,51/

and designation of the Railway servant) under suspen .

-8icn was made/vwas deémed to h&ve been made by Sr.
DSI'B/Luckouv on 23410, 1986. |
Wow, therefore, the Presgident/the Railway
Bpard/the undersigned {the #uthority which made, or
is deemed t¢ have made theorder of suspension of any

other suthority to which that authority is

' subofdimnte) in exeréise of the pover conferred

by clause (c) of sub-rule {(5) of Rule 5 of the R.S.
(D & 4) Rules 1968 hereby revekes the g3id order
ﬁf squensimn with immediate effect f{rom.
Sd;ITTcgibqe
30.11.1888

Ry ard;r gnd 4n the name of the
: President).




1. Shri ReM.Bhatt Chief Signal Inspector

~ Tedn/DRM/office/Tkoe RS

3
e /

Before the Centrsl ddministrative Tribula

crucknow Bendi Lucknow.

dpplication No. of 1889
_ Versus
Union of India and others v eOppaParties.

dpnegure Do.6
torthern Reilay”

_He@dq&arter office,

Room No.403, 4th Floor,

DRM (Office, Wew Delhi .

cmnfidential |

No.PC69/Tko- 10/8PF/89/E0 Dt 8-2.89

The'Sr. Divi. Sig. & Telecomme Engineer

¥.R1y DRM office, Luckrow

(D/8 Ehority)

Subil D4R Taquiry against STE ReN.Fhatt g Chief
3% 0. Tnepr/Ted s/Razix. Luckn ow

Ref:. Your office file No, Misc. /86.0/LG3
" g

. preliminary sivting of the DER Inquiry 1#
the #nbove case will be held on 4.4.1989 in the
dffice-of_undersigned at NMew DeJhi at 10 hrs. ;
for presentation of charges exni b ti on of reld
upon documents and demand for addls documents

i
any #ttendece of the following may therefcre,
be arranged positivelysi-

i

2. She Bel,.Verma Retd. SIMH Ng.F 3933 dvas viky
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2.

R jajipuram #lamnager Lucklow.

de Presentinf officer if any nominated

4. Dealer of the case alongwith relied upon

documents. “ '
dttendence of a1l concerned must be |

ensured.

(J oV ¢ Sharms ) ,

S e

¢/
1. The GM (Vig) /YDHE for information and

ensuring attendemce of item No.2 #s abovee.

Se Shri Be.l.Verma F.3923, dévas Vikes Rajajipusam

§lamnager Lucknow for attending enquiry as

aboves ' _ ; ’
{ JeMeSharma ) -
- BEnquiry offfcer (HQ)
Iruve copy _ e
} - - —_ ——
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( RKo.singhal)
Signature Sr.Divl. Sig & Telecom

Name Engineer NoR1y. Luéknow
6 Designation of the authori Ty ‘moks ng this
- wrderJCSecretary Rﬁilway Bgard, where the
order is made by the Reilwsy Board).
Designstion of the officer authorised

under article 77(2) of the Comstitution

- ' to authtencicste orders on behalf of the
”\.——1‘ I
Ny ) president, where the order is made by the
President.
Copy toi- o -
) Shri ReW.Bhatt, $I/Tech/Tko 'neme and designation

6f the suspended Railway wervant) .

C/SE  11/1ko C/- Supdt. /Pay bill /iko

#Where the order is expressed to be made in the name

1 - of the & president. o
\ 1/ «/h/’ G/GeMe (Vig) W.RIYy BDES for information in reference

] Y . - I3 -
FMP/ to his case file Vp.18/Gig/26/87/SpB.
G/Supdt. (8 & T), 8r.USTE office /Iko
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3s Presentinf officer if any nominated
4. Dealer of the csce alongvith relfed upon
doguments. o '
dttendence of 811 concerned muct be _
ensured. '
} (J +¥ ¢ Sharma ) .
CT Enquiry officer (HQ)
o ‘ e
1. The M (Vig) /WDEI for information and
ensuring ﬂ%'ten,éencé of item m".a &g abo've.
\\) ' Ze Shrs B.L.Verm@g F.3933, ivas Vi;kﬂ‘s Raja jipvwran

§lamnagsr Lucknow for attending enquiry as

+

{ JeleSharma ) S

- .‘ - o - Bnquiry officer (HQ)
‘P/ L"g ; u/‘D‘ ‘ Lrue copy - » "

aboves
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- Before the Centrs] #dministrative Tribuls

stucknow Bendh Lucknove

dpplication No. of 1989
ReMeBhatt oo . dppl1i cant
_ Versus
Union of Indis and others '.qmoppipmrties.

dnnegure noe6
Northern RﬂiT\ray L

Headquarter office,

Robm No-468,.4th Flﬁor,

DRM :0ffice, New Delhi.

cmnfidential

Vo.P-69/1ko- 10/SPE/89/E0  Dte 9.2-89

The Sr. Divli. Sig. & Teleccmme Engineer

M.R1y DRM @ffide; Tuckrow

(D/éuthority) |

Sub:l DAR Tnquiry against Sri R.N.Fhatt § Chief

St ge Inépr/Tech-/&aﬁh- Luckn o

-

WO s T

Ref:. Your office file No, NMisc. /86.0/LiS

-

Preliminary siﬁﬁiﬁg of the D4R Tnquiry in
the @above case will be held on 4.4.198Y in the
office of undersigned at Mew Delhi at 10 hrs.
for presentation of charges exhibition of relied
upon doctments and demmhd for addles documents if
any Bttendece of the following may therefore,

be arranged positivelys

1. Shri ReM.Baatt Chief Signal Inspector

Tech/DRM/o0ffice/Tkos IRS
9. She BeLoVerma Retd. SMH No.F 3933 dvas vikas

l . ’ B . . o 4.“1”4‘ -T»s—~-»e,:v,>:=«~ - - 4
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Before the BxRkx Central ddministrstive Tribunal
| Lucdknow Bench Lucknow.,

dpplication No. of 1989

" ReN,Bhatt C ees Petitioner
B Versus
Union of India and others Opp-Parties.
fnpexureng.?,

Northern Rajlvay \
No.Q%OLE/II;I/Sig./SS Divisional office

Lucknow dated 05/12/88

Notgee.

lhe folyowing ”pdsting orders may please
be issu;d to have impediate effect:a
le Shri 4lgoc Ram CSI/PBH Grefs«840-1040(RS)
s <537525500 (NRS) 1s posted as CSI/Kumbh Mels
in the same g;mdewwith Hd. grs at Pratapgarh
against a Wworkcharged post for Kumbh Mels for two
monthse
2. Shri RN Hiatt CSI Gr. k5.84021040(RS) /bs.2375
-3500 (RRS) on revocation of his suspersion
srder 1s posted as CSI/PHI in the same grade
vice Shri élgoo Ram.

This has the appreval of complgtent
authority. |

Movements should be advised to all

concerned..
gdeJ1lekihle
501288
For SreDivle. Perscrnel officer

Co - LuckhoWe :
copy for informstion and necessary action toP.

le Srelk M.S Lucknow.

2. The CSL/PHI

3. Shri ReNeFnatt CSI in office
4, The Sr-DdD/Lucknev

Se SUpd'&.Pmy -Dille

)
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Before the Central 4dminjsitative Tribunal Pripcipal
Benchi st New Deihi
Circuit Bench #t Ludknow

R. NO matt et . .0.1‘ N &ippji ca bt
» i Versus |
Unicn of Indis and others e Respondents.

dnnexure no.8

No.Sige /B/Inspector ”}!ﬁivﬁéioﬁmi office

‘ | fuckrow dated 2.2.1989.

Office. Qxder

Ine fallowihg”dfdéfs"aré jesued to have jmmediste
effect:.
1. shri P.Ssxens §I/Central /Iko vao is locking
after the work of SI/B Tech. is posted &s S8I/Tech
Grofs « 2000~ 3200 (RPS . . |

I

2. The post relessed by shri P.Saxens is pin .

pointed in Gram.2375L35004(RPSS within the
existing'étrength and ShriﬂR:ﬁ:Bhamt Sele in
supéfceasimm'mf posting orders ss CSI/PEH in terms

of Notice No.04g.E/TT-1/51g/88 dt.5.12,88
is posted gt Lucknov against this post as SI/ Iiaison

/BRI«

ghri_R;N.Ehatt wi1l be reSpﬁnsﬁblé for
lizsoning of Route Relay Interiocking being done
at Ludknow, He will Iision with Dy.GSTH/RRI.and
point out deficinancies, suggest impfbvéments, and
furnish informetion needed from the maindenances
pﬁinﬁ of view and will ilake folloﬁ,upmctimn
in that regard, thus coordinating with construction
unité in all respectg;

Shri ReN.Ehatt will be directly responsible
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to 45TE/IT/Tko shri GeC. Verma who is officer
Incharge of Lucknow &rves. Shri Bhatt will take
Getaijed instructichs from 45TE/IN and D& MEB with
regard to his day to day dutiés as SI/Lisison |

pay ef Shri Bhatt will be charged by €SI/1/Tko

© bill Unit.

nis is purely, a temporary arrangements for
3 muntﬁs . ) |
Sd Illegible
(R.E.Stnghal ) 8/2
Srlysﬁvi. sig & Telecom. Pngineer
Lucﬁﬂww
copy tos- | |
1. The Sr.DPO/Tko for informetion and necessary actior
2. ghri ReN.Bhatt SI in office for necessary action
3. Shri p«S@xens SI in office. ,
4o CSI/I'/ikw for informeticn and necessary action.
Ee Sﬁpdt. /Pay Bill DRM ofT3 ce/LucknOW.
6. The Sr}DﬁD/Luakmmw
7 rw.cSTE/Wdrks /Iko for information.

True copy
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Before the Central &dministrative Iribunal

Lucknow Bench Luc};nﬁw.

&pplicmbﬁgn.No. - of 1989

R.N. matt s e Petitioner
Versus

Union of Tndia and others Opp-Parties.

&aﬁm&ufemQQMQ
. Northern Railway

Noticess ‘Hd. #gs (re. Office

Baroedd Hotse New Delhi.
Shri ReV.Bhatt is absored in scale fs. 200023200
(RPS} and posted as SI /Lko in Transportation
fr@iﬁing schegl/Tko ﬁn the same cmpacity from
the dﬂte he is reinstated.

This has the approwal of CSTE
Note gdvece thedate of changese
| g for SrePerscnnal

. gfficer {pC)

N0.75AE/96/84/111b IT dt. 27th Jan. 1989

E7 R AR

copy to ‘

1. DRM/WRLY, Lucknow,

2. Principal Transportaration Training
School/lko

3. Dy. ubTEﬂiQﬂEVWﬁmS in reference to his
note No. 570 Sig/SOR/uI transfer Pt. VIII dt.
26412483 ] ‘

True copy
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M.P.No. \M—Z)F 1995

UNION OF INDIA & OTHERS ....APPLICANTSI
RESPQN)ENTS No.l TO 6

In:

0.A.No.48 OF 1989(L)

R.N.BHATT _' B . «+.APPLICANT

VERSUS

UNION OF INDIA & OTHERS .- « .RESPONDENTS
FIXED ON 14.09.1985
APPLICATION ON BEHALF OF RESPONDENTS No.l TO 6
FOR_CONDONATION OF DELAY IN FILING COUNTER REPLY

This application on behalf of Respondents No.l to 6 most
respestfully showeth:- ‘

1.  That due to inadvertance and unavoldable
clrcumstances, the Counter Reply on behalf of
Respondents No.l to 6 could not be filed within the time
prescribed by this Hon'ble Tribunal.

2, That the delay in filling Counter Reply was
» unintentional and was only due to the reasons beyond

_ control of the’ARespondents'l\b.l to 6.
. WHEREFORE, It is most respectfully prayed that In the
interest of justice, this Hon'ble Tribunal may kindly be
pleased to condone the delay in filing Counter Reply and the
same which accompanies this application may be taken on

reocord.
Shesena,
Lucknow, Dated : (SIDDHARTH VERMA)
Bune- , £995- ADVOCATE,
- 3.F.QY COUNSEL FOR APPLICANTS/
—_— — : : RESPONDENT No.l TO 6.
1.8.9¢ |
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-; BEFORE THE CENTRAL ADMINISTRATIVE TRIpDRAlcsssar(¥)
P LUCKNOW _BENCH, LUCKNOW -

MmPNo. \ObY oF 1995

UNION OF INDIA & OTHERS «...APPLICANTS/

RESPONDENTS No.l TO 6

In:

0.A.No.48 OF 1989(L)

R.N.BHATT «e+.APPLICANT

VERSUS

' ~. UNION OF INDIA & OTHERS © +e+ JRESPONDENTS

APPLICATION ON BEHALF OF RESPONDENTS No.l TO 6
DISMISSING THE ORIGINAL APPLICATION AS INFRUCTUOUS

~ This application on behalf of Respondents No.l to 6 most
respectfully showeth:-

That for the facts, reasons and submissions made in the
accompanying Counter Reply It Is expedlent In the

Interest of justkce that the above mentioned Original
Applllcatlon be dismissed as Infructuous.

 Therefore, it Is most respectfully prayed .that‘»lh' the
interest of justice, this Hon'ble Tribunal may kindly be

}\ pleased to dismiss the above mentioned Original Application as
| Infructuous. ' '
Clioswa
Lucknow, Dated : , ’ (SIDDHARTH VERMA)
v June , 1995. » ADVOCATE,
: 31.7.95 B COUNSEL FOR APPLICANTS/

'l (9 Y 5/ RESPONDENTS No.l1 TO 6. _
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
) _ ' LUCKNOW BENCH, LUCKNOW

| 0.A.No.48 OF 1989(L)

R.N.BHATT | .-..APPLICANT
s U ‘  VERSUS
UNION OF INDIA AND OTHERS « « . .RESPONDENTS

COUNTER REPLY
ON_BEHALF OF RESFONDENIS No.l TO 6

I, "% Vao~~ , presently posted as

AKX PSRN "’g{/\&w ,in the Offkce of

Divisional Railway Manager, Northern Rallway, Lucknow, most
solemnly statz as under:-

1. That the undersigned Is presently posted as M

fernevel »RLiec "  ,in the Office of Divisional
Rallway Manager, Northern Rallway, Lucknow, and is competent
and duly authorised by the Respondents No.l to 6 to file this
Counter Reply on their behalf. The undersigned has read and
under-sfood the above mentloned  Orliginal Application
(hereinafter referred as 'application') filed by the Applicant
under provisions of Section 19 of the Administrative Tribunal

‘Act, 1985, and Is well conversant with the facts stated
hereunder. ' ‘

.

- 2. That In view of the submisslons which would be made in
the following paragraphs of this Counter Reply, It is evident
| that the above mentioned application has become infructuous.
Thereiore, it is not necessary to file a detailed Counter Reply

= /a
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to the averments made In the Original Application.

3. That by means of the above mentloned application, the
Applicant has challanged Notice - No.7S4E/96/84/Ellb.I1 dated
27.01.1989 (a copy of which Is annexed as Annexure No.9 to the
application), absorbing him iIn scale &.2000-3200(RPS) and
posting him as Signal inspector, Lucknow In Transportation
Training School, Lucknow in the same capacity from the date
he was reinstated. The said order was termed by the Appllcan‘t
as an order of reversion and he had claimed following rellefs-

"1.That reversion order as contained In annexure no.9

dated 27th January, 1989 (No.754E/86/84/Ellb.11 dated
27.1.1989) may be quashed.

2.That the costs of the ‘applk:atlon be awarded to the
applicant agalnst the opposite parties.®

4. That it Is most respectfully submitted that the Applicant’

was suspended by means of Order No.Mlsc./86.0/LCS dated
23.10.1986, lissed by the Senior Divisional Signal &

Telecommunication Engineer, Nurthern Railway, Lucknow, In
exercise of powers conferred by the Rallway Servants-
(Discipline & Appeal) Rules, 1963. A copy of the sald order s

contained in Annexure No.l to the application.

5. ~ That by means of the orders contained in Annexure No.l

to the applicatlon, the Applicant remained suspended with
effect from 29.08.1986 to 30.11.1988.

-

- 6. That the suspension of the Appilcant was later revoked

with Immediate effect vide Order No.Misc./86/8/LCS dated
30.11.1988, issued by the Senior Divisional Signal &
Telecommunication Englineer, Northern Réllway, Lucknow. A copy
of the said order is annexed as Annexure No.5 of the
applicatin. ’ ' |

\

7. That later, the Applicant was exonerated from the

charges levelled against him In Case No.Misc/86-0/LCS.

Consequently, the period of suspension from 29.08.1986 to

30.11.1988 was treated as ‘'on duty' by the Competent
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8. That the Impugned Notkce No.754E[96/84/Elib.11 dated
27.01.1989, was never made cffective, and the Agplicant, who
has since retired from service after attaining age of his
superannuation, continued to work In scale R.2375-3500(RPS) on
the post carrying the same status as on the day when he was
suspended. The payment for the period of suspension from
29.08.1986 to 30.11.1988 has =also been arranged In his favour
as per rules. The Applicant has also been paid all settlement
dues after his retirement, which have been received by him
without any protest.

9. - That since, the impugned order contained In Annexure

No.9 to the applk:atlon was never glven any effect and the ~

period of suspension has been treated as ‘'on duty' by the
Compet:nt Autherity; the  present application has become
infructuous, and It would be expedient In the interest of
justice that the same be dismissed as infructuous.

/.

Lucknow, Dated
159

June O'L? ,

:
a.

VERIFICATION

1, v% Yo~ presently posted as

oK WQ,_D\ Qf%%'\@/\/ ,in the Office of

Dlvlswnal Railway Manager, Lucknow, hereby verify that the
contents of paragraph 1 of this Counter Reply are true to my
personal knowledge and those of paragraphs 3, 4, 5, 6, 7 and
8 are based on record and the same are believed to be true.

'The contents of paragraph 2 and 9 are based on legal advice

and the same are believed to be true. That no part of this
reply Is false and nothing material has been concealed. So
help ‘me God.

Lucknow, Dated :

—————



